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OFFICE NOTE 	 D A I E 	 COURItS ORDER 

	

4.2.94. 	Heard learned counsel Yx M. 
• This ap&ication is 1A 	 Ghanda on behalf of MrB.1(5harrna 

form ;i vt!imtimo. ' 	for the applicant. Perused state.. 
C. F 	 ment of grievances and reliefs 
d 	.1 

	

0• 3 2- 3 	 ., sought for in this application. 

pated . 	2- j' 	 The main grievance is against 
- 	•/' 	\ 	 order of termination vide Office 

Ode' No1A.12021/4/93-Apptt.dated 

	

,y.Restrsr(J) 	 3112.93(Annexure-3), 
0•• 	

- 

This application is admitted. 

	

: 	
Issue notice on the respondents 
under Registered Post.Learned 

- 	 Sr.C.G.S.C.Mr S.Ali receives copy 
• 	 of the application and prays for 

six weeks time to file counter, 
Time allowed as.prayed for. 

List on 253.94 for counter 
and further orders. 

	

- 	 - Heard counsel of the parties 
• on the interim relief prayer. The 

.' service was terminated with effect 
* 	 from 31.12,93 vide impugned order 

under-Annexure-3 dated 31.12.93. 
Therefore,we do not propose to 

• 	 contd. 



•1 	I 	 III 

O.A. 24/94 0  

OFFICE £OTE 	A.. T E 	. 	 COURT'S ORDER 
• 	 .- 	 . - 	 -' 

I 	 I  

1contd. : Pass any interim direction as 
prayed for. I-iowever,pendency ' 	

; 	of this application shall not 
be a bar for the respondents to 
reappoint applicant. 

Vice-Chrmcn 
Copy of this order may 	 I 	/ 

b 	furnished to -the c'ounse',±................... 	. 
of the parties 	 , 	 Member 

'-acs' 	.... 

1 	......__.. 	. 	. 	. 
BYORDER  

...........'25.3..94... 	. Learned-counsl Mr 
'8harna for the applicant is present. 
Learned counsel Mr A..K.Choudhury 
'submits that Sr.C.G.S.C.Mr S.A1i. I 	. 	. 	. 	 .. 

'could not come due to personal 
reasàs Deputy Direétb,Cnsus 

2 	 ' 	'Operation,Manipur is prsonally 
,present and prays for two months 

to file counter. Six weeks 
,time allowed to file counter. 

	

9.. 	 ' 	 List on 24.5.94 for counter 
Ca 7,-I 	 erc- 

, and further orders. 
c','d -' , 	 v'eiQ 4 	 . 

fvt; 	L.753 	1..2.cirL5' 	
Interim order in connectionhl 

with this case is passed today, 
the 25.3.94 in M,P.40/4 restral.-

'ning respondents not to appoint 
any outsiders against the two 2c,4. 	. 	

: 	' reserved posts of Assistant Corn. 

( , 	 t&k—s 	

- - 

'piler meant for ST and to give 
wi r 

1 	 preference to the applicant while 

	

• 	: 	' filling up of those poss. 

I 	 i 

• Vice-Cha rman 
• 	

: 

Member 

4 	acs 

ckt 	bb' 	60^ 
iLL o ' 

- 
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OFFICENOTE 
- - - AT E 	 - - - - ' - 	- 	 'JOJRT'$i ORD 	 ' - 

• 	- I 	 - 	 - - - - - - - 

20.5.9 	 Learned counaol fir B.KShrma 

for the splicant prcsent. 	"..,C.G..$.0 
S  

Mr S.Aikml su -bxntts For three ueeks 

time to file counter.Time allowed as 

prayed far. 

Uston 1316.1994 for count-er 

and further orders. 
Learned counsel Nt 	.K.Sharrna 

•, 	submjts for an interim order directing' 
• 

-' 
, 	respondents to appoint the applicant 
1 	on adhoc basis as before in on-s of the 

, 

	

t wo posts of Rssistant Comp.tler for ST 

now lying vacant in the offIce of the 

Djrector of Consus Operation, Manipur,. 

I-mphal-. 	Je have dIrected reapondents 

ulde order dated 223.94 to qive first 
preferenCe to the applicant while 
.fUling up the t'O fO55 of pltant 

for ST in 

hit. previous service for three years 

as AssAstant Compiler, under respondent 

-., 	No.2 at impha-1, 	Manipur. Both the 

posts were very much available since 

.31,12,1993 till our order dated 22,3,9u 

and thereafter, Now sl 1C.G.$.0 fir 

• 	$.Pli 	submits that the applicantis  

must come t-hraugb Staff Selection 

Commission for consideration of 

appointment i -n the vacant posts. Mr 

H,Sfeerta, Deputy ,Cirector of C-enus 

Operation, Manipur, imphal is persa- 

nelly present in Court and submit.s tit3 

-h reference ...a telegraphic message 

• 	dated 24th Maroh,1994 and. a lettr 

- 	dated 31st March.,1994 (both copy ?ile- 

that instructions have issued 	ot to 

Pill vacant, posts under special tecrui 

-.lent drive. Perusedcontents in the 

• . ,• 	. messages. The instructions in these 

• 	documents ref-er to the staff of 

• I-, 

Contd ... 2/-- 
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flA0 	2) ( 
/, 	, 	t 	 : 	: . 	H• & .' •: 	 :• 	 • 	[p:' • 

7. 

' 20.5j94 	census operatior 	of 19, Uhe, 
the applicant ia 	arpotd on 
27th £ecember,19tO on tmporey 

io 
91 on, the tecomendatic Of the DP 
in it S meUg held an 26th, 'and 27 
November19O 	naI 	irked ttfl 
his texirjatjon 	e?fect f'tnr 

I' 
I 	31,17.1 

nuously ,Por thró 
teipotry basis 	perhaps undet 

ient 	8l Gover'nment ser/iice Rultes  
• 	' 	 : , 	ha had acquired 	toperry status. 

erv e 6vip IPI.ral oplJnion tn thu 
point nOW 	The department uas 
keen to ri.0 th 	tw 	1acnt poEts 
throughoutsiaos in th rnonh' o 

, 	 rch1994 and in cnsidr9tjoor 
SUCh ojrcumstrue 

direction dated 2?3194. The dpplxJ 
ontis now unemployed 'wth his 

I 	•espeotie dper1dar!t •Pani.lies,: It 	i' 
sutd by 	riaffia t.Ht  
ue ory •bred eiiei or the family 

'I , 	,• 	 •• 
If 	Aie is aliotjdto tontnue 

- 
as 

unePiyed) arte 	•eruing Par th:re. 
• YRAX • 	' 	• 	ontinuous yer 	then; * ifl 

• 	 • 	.., • 	,. 1 	, 	due coursa there 	ili b 
, 	 • 	, 	• 	, 

age br 
• 

for his employmont uhiChtouid 
• 	- 

t?aus 

i.rrep5'9h1O dama/inux'to hj 	• 
.1 	• • .• 

view a? theaboe ract,- 

citcumstances and obserutions, tie 
consLder it just 	nd expdient to  

pass interim dircttcn or the 
• -I 	• 	pondent,s 	as unde 	'. 	• , 

- 
• 	•' 	' 	'The 	reopordntsadjrscted 

' 	to appolntthc app,IiantlSh±.jILS.; 

Stép:bn ontcmpora 	adhoc bais 	• 1 "or 

In the post of As1starit:Compilr,' I 	, 
• 	• 

. 
•• 	reserved fo'r ST., lying v.cant under T 

• 	 . 	'• 	 I 	. .. 	respondent. No.2 at Impa 	on terms. ' ',- 	• ,,• 

• 	 ' 	contd... 	•3/ 
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/ 	 : 

	

-- 	t_ 	_••, 	, 

' 
20.5.94 and conditions as before, The 

	

r 	 - 

respondents shall comply the direc. 

	

1- 	 LI 	 I 

tion witrun 10(ton) days from the 

i 	date ,oPreceipt.cpy of this - order, 

Th 	*tt appaiptmcnL shell 

	

/ 	 remsin in force tiU disposal t.f ,  

this appiicdton or ferit o  

	

all ncn 	imdtely 
-'Serve a copy of this order today 

on Mr H.S.Meena,Oeputy birector of 
Census Operation, Inphal present 

in Cojrt, 
r 	 -' 	•' 	 ' 	 • 	S 

I 	 -- 

	

Copy of this orde k may be 	t 	 1 

	

furnished to the counsel of 	 Vjce-.Chirrnn 
the parties.: 	 -I 

	

8yoor -' 	,• 

Ir F_ (  

,, pg 

V- 

.1' 	 - 	 -5- 

	

\ 	: 

L 
Leared counsel for the parties 

' are present. The Deputy Diractor,. C'esus 

	

J ) 	
I Operation, Manipur, i1r--H.S. Menna is also 

present. The applicant, Shri A.S.Stephen 

has now been appointed on adhoc basis vide' 

office order No.A.12021/4/93—Apptt. dated 

Imphal the 30.5.1994 pursuan't to order 

dated 20.5.1994of the Tribunal. Perused 

copy of the appointment odet. 

-- 	 ' 	-, 	 - The respondents hae already - filed 

written statement through, learned 5r. 
i . 	C.G.5.L. Mr 5.-All with copy to 

-- 	 -- Mr B.K' Sharma, coUnsel for the aplicant. 

	

1 	 The case is.ready for hearing. 

	

V 	- 

	

I 	 - 



- 	 - - 	 0.A.No.4/94 

OFFICE NOTE. 	 t DATE - - - - - - 	 I 	 Cr 1RT'S Qpp 

: 136.94 

: 	List on 9.8.94 for hearing, 

'In the meantime, the applicant may 

tile rejoinder with copy to the 
tSr. C.G.S,C. 

V/ 

n 	 : 	 Vico-Chatrmart 

á.  
P1 amber nkm 

:908.94: 	To be placed for hearing bef'ore 

the Imphal Bench when the Tribunal 
/ / 	,s7c 

-' 	 I 	 twill häld sitting.at Iniphal. 

tz  

	

. 	 : 

ice-Chairman 

fierf 

, 	 ,22.L97 	 This case be listed for hearing on 

2042.97. 

• JPA 	 / j 49 . 
Member 	 Vice-Chmrman 

. 	nkm: 

• 	 : 

20..97 t 	 There is no representation on behalf 

, of, the. applicant. The case is dismissed for default. 

S  Member 	 Vice-Chairman 

nkm 

/ 

Cl 



__S' • • . • 

'.4 

• 	 • .•• t 

O.A. 24/94 

173-97 	In view £ the order passed' 

• 	 •• 	 • • 	•: 	 M.P.No.50/97 thi 0 iginal ApplicatIc 

Is restored to Li e 

MK3harm 

for.the ,<aPPuiCaflt. 	.S.'1i, Sr.CG.S 

sIbmit(J that this cas relate to ca 

Manipur. It will 1  e Co énient if thi 

uMken up for hearing at mphal On i 

- 	
prayer of counsel for the rties this- 

case will be taken up at Imp 1 9  The 

• ateof hearing shall be notif ed. 

• 	 Member 	S 	 Vjce--Chairma 

im 

• - -iiY 	v/AJL 

/7Jr 

.47 

~V t,s 

. 5 

	

17-3-97 	Heard Mr.B,K.Sharrna learned counse, 

appearing on behalf of the aoplicant an jearned 
also Mi.S.Ali,LSrC.G.S.c. Mr.$.A1i 

submits that this case relates to Manip 

• 	It will be convenient if the case is 

• 	taken up for hearing at Imphal. Mr.BK, 
Sharma does not oppose to the prayer. 
Accordingly,the case will be taken up 
on 18-4-97. The next date of hearing 
shall be notified later. 

1ember 	 Vice-Chairman 

im 	 H 

	

2 1-4-97 	in view of the order passed on 

17-3-97 this case will be taken up at 

Imphal.. 

Nember 	 Vice-Chairman 

Irn 

9( 	 " t--'- •/---' 

4 



O.A,24/94 

.% ,.. -. 	:. . 29-7-98 

- Mr.B.K. Sharma learned oounsèl \ 
appearing on behalf of the applicant 

i,4 	-'- 	'- 	 -c-c-----~ submits that. the application is become 

/ infructuous. Accordingly 1<1..: 'pplicant 

k1.-J 	vc 	• 	 .-r1t: J-i.. does not want to press the. t. 	.t.'on. 

4 	t  The petition is dismissed as 	s. 

f' ri 
- 

Member 	. ViceChai 

' 

im 

r•J 4 

	.c -/ 
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